157 Constitytion SRAVANA 1, 1897 (S4KA) DG (Pmuuewa, 158

(thirty-ninth Amdt.) Bill
Shaetri, Shri Ramavatar
Shetty, Shri K, K,

Shinde, Shri Annagaheb P,
Shivappa, Shri N.

Shivnath Singh, Shri

Shukla, Shri B, R.

Shukla, Shri Vidya Charan
Siddayya, Shri 8. M,
Siddheshwar Parasad, Prof.
Singh., Shri Vishwanain Prata)
Sinha, Shri Dharam Bir
Smha, Shri R. K.

‘Sohan Lal. Shri T.

Sukhi, Sardar Swaran Singh
Stephen, Shri C M,
Subramaniam. Shri, C.
Sudnrsanam, Shri M.
Sunder Lal. Shri
Suryanarayana, Shri K.
Swaminathan, Shri R, V
Swamy, Shri Sidrameshwar
Swaran Singh, Shri
Tarodekar, Shri V. B,
Tayvah Hussain Shri
Tewar:, Shr; Shankar
Thahre. Shri § B,

Thakur, Shri Krishnarao
Tiwari, Shri Chandra Bha! Mani
Tiwwari, Shnn R. G.

Tiwary, Shri D. N,

Tomhi Singh. Shri N.
Tulsiram, Shri V.

Uikey, Shri M, G,
Unnikrishnan, Shri K. P,
Vekaria, Shri

Verma, Shri Balgovind
Vidyalankar, Shri Amarnath
Vijay Pal 8ingh. Shri

Vikal, Shri Ram Chandra

Virbhadra Singh, Shri
Yadav Shri Chandrant

' 1978-78

Yadav, Shri D. P,
Yadav, Shri Ksran Singp
Yadav, Shri R, P,
Zulfiquar Ali Khan, Shri

NOES
Shamim, Shri 8. A,

MR. CHAIRMAN: The result® or
the division is-:

Noes- 1,

The motion is carried by a majority
of the total membership of the House
and by a majority of not less than
two-thirds of the members present
and voting.

The motion was adopted.

At

15.21 brs

DEMANDS FOR GRANTS (PONDI-
CHERRY),* 19875-76.

MR. CHAIRMAN: We shall now
take up the next item, namely dis-
cussion and voting on the Decmands
for Grants in respect of the Budget
for the Union territory of Pondi-
cherry for the year 1975-76.

DEmMAND NO 1.—LEGISLATIVE
ASSEMBLY

MR CHAIRMAN: Motion moved:

“That a sum not exceeding Rs.
2,88,000 on Revenue Account be
granted to the President out of the
Consolidated Fund of the Union
Territory of Pondicherry to com-
plete the sum necessary to defray
the charges which wil] come In
course of payment during the year
ending the 31st day of March, 1976
in respect of ‘Legislative Assemb-

h" ”

Shri Gendg lineh also recorcied his vote tor A‘YES
‘Introduced with the recommendation of the President.
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 MR. CHAIRMAN: Motion moved:

 “That a sum not ekceeding' ‘Rs,
6,000 on Revenue Account be

~ granted to the Presidcat out of the

‘Consolidateq Fund of the Union

. Territory of Pondicherry to com-

plete the sum necessary to defray

~the charges which will come in

Demanp No. 3.—COUNCIL OF

course of payment during the year
ending the 31st day of March, 1976
in respect of ‘Administrator’.”

MINIS-
TERS

‘MR. CHAIRMAN: Motion moved:

- “That a sum not exceeding Rs,
3,25,000 on Revenue Account be
granted to the President out of
the Ccusolidated Fund of the Union
Territory of Pondicherry to com-
plete the sum necessary to defray
the charges which will come in
course of payment during the year
ending the 31st day of March, 1976
in respect of ‘Council of Ministers'.”

DEmanD No. 4-—ADMINISTRATION OF

JUSTICE.,
MR. CHAIRMAN: Motion moved:

- “That a sum not exceeding Rs.
851,000 on Revenue Account be
granted to the President out of the
Consolidated Fund of the Union
Territory of Pcudicherry to com-
plete the sum necessary to defray
the charges which will come in
course of payment during the year
ending the 31st day of March, 1976
in respect of ‘Administration of
- Justice'.”

DeMmanD No. 5. —ELECTIONS
MR. CHAIRMAN: Motion moved:

“That a sum not exceeding Rs.

-_:2,58,000 on Revenue Account be

" granted to the President out of the

Consolidated Fund of the Union

Territory of Poudicherry to com- -
plete the sum necessary to defray

the charges which will come in

R

DeEmMAND No. 8—TAXEs ON

- Consolidated Fund of the

107596
course bf\ pmmnt during the' pear
ending” the $ist day: of Ml!‘ch, 191'&' _
in respect of ‘Elections’.”

Doaanp No, -6.-_--Rt'v!:m '
MR. CHAIRMAN: Motion movcd:

“That a sum not exceeding Rs.
28,02,000 on Revenue Account be
granted to the President out of the
Consolidated Fund of the Uniom
Territory of Pondicherry to com-
plete the sum necessary to defray
the charges which will come in
course of payment during the year
ending the 31st day of March, 1976
in respect of ‘Revenue’.”

DEMAND NoO. 7.—SaALES Tax
MR, CHAIRMAN: Motion moved:

“That a sum not exceeding Rs.
446,000 on Revenue Account be
granted to the President out of the
Consolidated Fund of the Union
Territory of Pondicherry to com-
plete the sum necessary to defray
the charges which will come in
course of payment duritig the year
ending the 31st day of March, 1976
in respect of ‘Sales Tax'.”

VEHIC:I 1S
MR. CHAIRMAN: Motion moved:

“That a sum not excecding Rs.
94000 on Revenue Account be
granted to the President out of the
Consolidated Fund of the Union
Territory of Pondicherry to com-
plete the sum necessary to defray
the charges which wil] come i
course of payment during the year
end:ug the 31st day of March, 1976
in respect of ‘Taxes on Vehicles’.”

DEMAND NO. 9~—~SECRETARIAT

MR, CHAIRMAN: Mo:ion movcd:

“That a sum not exceeding Rs.
12,23,000 on Revenue Account  be
granted to the Presiden’ out of the
Union
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‘Perritery of Pondickerry to comp-
lefe the surh necesgary to defray the
chazges which will come in course
of payment during the year ending
the 3ist day of March, 1876 in res-
pect of ‘Secretariat’”

Deyane No, 10—DisTRICT
ADMINISTRATION,

MR. CHAIRMAN: Motion moved:

“That a sum not exceeding Rs.
2548000 on Revenue Account and
not exceeding Rs. 6,01,000 on Capital
Account be granteq to the President
out of the Consolidated Fund of the
Union Territory of Pondicherry to
complete the sum necessary to (e-
fray the charges which will come
in course of payment during the
year ending the 31lst day of March,
1976 in respect of ‘District Ad-

ministration’.

Denanp No, 11--TRTASURY AND
ACCOUNTS ADPMINISTRATION

MR. CHAIRMAN: Motion moved:

“That &« sum not exceeding Rs.
8,21,000 on Revenue Account be
granted to the President out of the
Consohdated Fund of the Union
Territory of Pondicherry to complete
the sum necessary to aefray the
chargeg which will come in course of
payment during the year ending the
31st day of March, 1976 in respect
of ‘Treasury and Accounts Adminis-
tration’.”

DeEmanp No. 12—POLICE
MR. CHAIRMAN: Motion mov~d:

“That a sum not exceeding Rs.
46,08,000 on Revenue Account be
granted to the President out of the
Consolidated Fund of the Union
Territory of Pondicherry to complete
the sum necessary'to defray the
charges which wil] come in course
of payment during the year ending
the 31st day of March, 1976 in res-
pect of ‘Police’.”
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Demaxp No. 13—Jars

MR. CHAIRMAN. Motion moved:

“That a sum not exceeding KEs.
2,35,000 oh Revenue Account be
granted to the President qut of the
Consolidated Fund of the Union
Territory of Pondicherry to complete
the sum necessary to defray the
charges which will come in course
of payment during the year ending
the 31sy day of March, 1976 in res-
pect of ‘Jails’.”

DeMAND NO. 14—STATIONERY AND
PRINTING

MR. CHAIRMAN: Motion moved:

“That a sum not exceeding Ry
7,30,000 on Revenue Account be
granted to the President out of the
Consolidated Fund of the Union
Territory of Pondicherry to complete
the sum nccessary to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1976 m respect
of ‘Stationery ang Printing'.”

DEMAND NO. 15--MISCELLANEOUS
ADMINISTRATIVE GENERAL SERVICES

MR. CHAIRMAN: Motion moved:

“That a sum not exceeding Rs
5,11,000 on Revenue Account be
granted to the President out of the
Consolidated Fund of the TUnion
Territory of Pondicherry to complete
the sum necessary to defray the
chargeg which will come in course
of payment during the year ending
the 31st day of March, 1976 in res-
pect of ‘Miscellaneous Administra-
tive General Segvices'.”

DEMAND NO. 16—RETIREMENT BENEFITS

MR. CHAIRMAN: Motion moved:

“That a sum not exceeding Rs.
12,94,000 on Revenue Account be
granted to the Presiden: out of the
Congalidated Fund of the Union
Territory of Pondicherry to complete
the sum necessary to defray the
charges which will come in course
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of payment during the year ending

the 31st day of March, 1976 in res

pect of ‘Retirement Benefits'."”

Devanp No, 17—PusLic WORKS
MR. CHAIRMAN: Motion moved:

“That a sum mnot exceeding Rs
1,22,76,000 on Revenue Account and
not exceeding Rs. 79,62,000 oo Capi-
tal Account be granted to the Presi-
dent out of the Consolidated ¥Fund
of the Union Territory of Pondi-
cherry to complete the sum neces-
sary to defray the charges which
will come in course of payment dur-
ing the year ending the 31st day
of Maich. 1976 in respect of Public
Works’.”

DeManNp N2, 18—EpUcATION
MR. CHAIRMAN: Moticn moved:

“That a sum not exceeding Rs.
1,93.40,000 on Revenue Account and
not exceeding Rs. 19,000 on Capital
Account he granted to the President
out of the Conoslidated Fund of the
Union Territory of Pondicherry to
complete the sum necessary {0 defray
the charges which will come in
course of payment during the year
ending the 5lst day of March, 1976
in regpect of ‘Education’.”

Demanp No. 19—MebpicAL
MR. CHAIRMAN: Motion moved:

“That a sum not exceeding Rs.
99,59,000 on Revenue Account be
granted to the President out of the
Consolidated Fund of the Union
Territory of Pondicherry to complete
the sum necessary {o defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1976 in res-
pect of ‘Medical'.”

DeEmanp No. 20—INFORMATION AND

PusLiciTYy
MR. CHAIRMAN: Motion moved:

“That a sum not exceeding Rs.
5,02,000 on Revenue Account be
granted to the President out of the
Consolidated Fund of the Union
Territory of Pondicherry to complete
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the sum neceliary to defray the
charges which will come in course of'
payment during the year epding the
31st day of March, 1976 in respact of
‘Information and Publicity".”

DEMaND No., 21—LABOUR AND EMPLOY-

MENT
MR. CHAIRMAN: Motion moved:

“That a sum not exceeding Rs.
7,31,000 on Reveniie Account be
granted to the President out of the
Consolidated Fund of the Union
Territory of Pondicherry to complete
the sum necessary to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1976 in res-
pect of ‘Labour and Employment'.’”

DEMAND No, 22—S0c1AaL. WELFARE
MR. CHAIRMAN: Motion moved:

“That a sum 1ot exceeding Rs.
31,86,000 on Revenue Account and

not exceeding Rs, 17,000 on Capital

Account be granted to the President
out of the Consolidated Fund of the
Union Territory of Pondicherry
to complete the sum necessary 1o
defray the charges which will come
in course of payment during the
year ending the 31st day of March,
1976 in respect of ‘Social Welfare’.”

DEMaAND NO 23—COOPERATION
MR. CHAIRMAN: Motion moved:

That a sum not exceeding Rs.
10,50,000 on Revenue Account and
not exceeding Rs. 7,45,000 on Capital
Account be granted to the President
out of the Consolidated Fund of the
Union Territory of Iondicherry to
complete the sum neccesary to defray
the charges which will come 1
course of payment during the year
ending the 31st day of March, 1876
in respect of ‘Co-operation'.”

DEMAND NO. 24—MISCELLANEOUS
GENERAL ECONOMIC SERVICES

MR. CHAIRMAN: Motion moved:

“That a sum not exceeding Rsa
465,000 op Revenue Account be
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granted to the President out of the  DEMaND No, 26—CoMMUNITY —DEvE-

Consolidated Fund of the Union
Territory of Fandicherry to complete
the sum necessary to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1876 in res-
pect of ‘Miscellaneous General

Services'.”
DemManp NoO. 25-—-AGRICULTURE
MR. CHAIRMAN: Motion moved:

“That a sum not exceeding Rs.
51,81,000 on Revenue Account and
not exceeding Rs. 3,40,000 on Capital
Account be granted to the President
out of the Consolidated Fund of the
Union Territory of Pondicherry to
complete the sum necessary to de-
fray the charges which will come in
course of payment during the year
ending the 31st day of March, 1976
in respect of ‘Agriculture’.”

DEMAND NO. 26-~ANIMAL HUSBANDRY

MR. CHAIRMAN: Motion moved:

“That a sum not exceeding Ks.
10,06,000 on Revenue Account and
not exceeding Rs. 1,17,000 on Capital
Account be granted to the President
out of the Consolidated Fund of the
Union Territory of Pondicherry to
complete the sum necessary to defray
the charges which will come in course
of payment during the year ending
the 31st day of March, 1976 in res-
pect of ‘Animal Husbandry'.”

DeMAND No. 27—FISHERIES

MR. CHAIRMAN: Motion moved:

“That a sum not exceeding Rs.
26,26,000 on Revenue Account and
ot exceeding Rs, 30,000 on Capital
Accouny be granted to the President
out of the Consolidated Fund of the
Union Territory of Pondicherry to
complete the sum necessary to defray
the charges which will come in
course of payment during the year
ending the 31t day of March 1976
1) respect of ‘Fisheries’”

LOPMENT i
MR. CHAIRMAN: Motion moved:

“That g sum no. exceeding Rs.
21,31,000 on Revenue Account and
not exceeding Rs, 49,000 on Capital
Account pe granted to the President
out of the Consolidated Fund of the
Union Territory of Yondicherry to
complete the sum necessary to de-
fray the charges which will come
in course of payment during the
year ending the 31st day of March,
1976 in respect of ‘Coramunity Dave-l

lopment'.” j
DeEMAND No. 29-~—INDUSTRIES

MR. CHAIRMAN: Motion moved:

“That a sum not exceeding Rs.
5,28,000 on Revenue Account and
not exceeding Rs. 7,29,000 on Capita]
Account be granted to the President
out of the Consolidated Fung of the
Union Territory of Pondicherry 1o
complete the sum necessary to defray
the charges which will come in
course of payment during the year
ending the 81st day of March, 1976
in respect of ‘Industries’.”

Demanp No. 30—Foo0p aANp NUTRITION

MR. CHAIRMAN:. Motion moved:

“That g sum not exceeding RS.
1,72,000 on Revenue Account be
granted to the President out of the
Consolidated Fund of the Union
Territory of Pondicherry to complete
the sum necessary to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1976 in res-
pect of Food and Nutrition’.”

DEManNp No, 31-—ELECTRICITY
MR. CHAIRMAN: Motion moved:
“That a sum not exceeding Rs.

1,18,75,000 on Revenue Account and

not exceeding Rs, 53,43,000 on Capital
Account be granted to the President
out of the Consolilated Fund of the
Union Territory of Pondicherry to

complete the sum neressary to defray
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the 3lst day of March, 1976 in res-
pect of ‘Electricity’.”

DEMaND No. 32—PORTSs aND PILOTAGE.
MR CHAIRMAN: Motion moved:

“That a sum not exceeding Rs,

2,64000 on Revenue Account
and not exceeding Rs 1 ,11,000
on Capital Account be gran-

ted to the President out of the
Consolidated Fund of the Union
Territory of Pondicherry to com-
plete the sum necessary to defray
the charges which will come in
course of payment during the year
ending the 31st day of March, 1976
in respect of ‘Ports and P:lotage’ u

DeEMAND NO, 3¢—L0ANS T0 GOVERNMENT
SERVANTS

MR, CHAIRMAN: Motion moved:

“That a sum not exceeding Rs.
16,72,000 on Capital Account be
granted to the President out of the

Consolidated Fund of the Union
Territory of Pordicherry to com-
plete the sum _.cessary to defray
the charges which will come in
course of payment during the year
ending the 31st day of March, 197R

in respect of ‘Loans to Government
Servants’.”

The demands for Grants are now
before the House. 8hri Kathamuthu
may continue his speech,

*SHR1 M. KATHAMUTHU (Naga-
pattinam): Mr. Chairman, 8ir, the
principal reason for the Budget of
Pondicherry being discussed again and
again on the floor of this House is that
there is no elected Assembly in the
State of Pondicherry. After the pro-
clamation of Emergency, it has become
a matter of doubt whether the election
will be held soon in Pondicherry. All
the pertinent problems of Pondicherry
can be discussed in great depth and
detail {f an Assembly is constituted
there after holding the elections, After
the proclamation of Emergency and

*The original speech wes delivered
in Tamil.

Minister, I do not think it would be
posgible to implement the economic
programme efficiently and effectively
by the Lt. Governor of Pondicherry. I
doubt whether this economic pro-
gramme would be implemented ‘as

vigorously as it should be by the
bureaucrats:

The economic programme announced
by the Prime Mimster in substance
refers to si1x salient points concerning
the development of rural areas. I doubt
very much whether the Lt. Governor
of Pondicherry will be able to imple.
ment effectively the Land Reforms Act,
the Cultivating Tenants Proteciion Act
the abolition of bonded labour and
such other serivus rural development
programmes adumbrated by the Prime
Minister. In this connection. I have
to say tnat the Land Relorms  Act
being implemented :n Pondicherry 1s
an exact copy of the Tamil Nadu I.and
Reforms Act. You know. Sir, that the
Tamil Nadu Act has not yel been in-
corporated in the 9th Schedule of the
Constitution on account of the fact
that the Tamil Nadu Act does not con-
form to the guidelines laid down by the
Central Government in this matter,
particularly with reference to the con-
cept of ceiling on the family holdings.
Naturally, when a similar Act 1s im-
plemented in Pondicherry, there will
be the same drawbacks ag are to be
found in Tami]l Nadu. There is no
doubt that the economic programme
which requires constant mass contact
can be implemented successfully by
the elected representatives of the
Assembly. In the absence of such an
elected Assembly in Pondicherry, it
becomes all the more necessary that
the Central Government should get all
the required amendments to the exist-
ing Acts passed by this House, so that
unwarranted lapses do mot oecur in
Pondicherry at the time of implement-
ing the statutes.

Sir, the problemg of agricultural
labour are getting multiplied day by
day in Pondicherry There is the ques-
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tion of minimum wages to the agricul-
tural jabour. The issue of abalition of
bonded labour is there If these pro
bilems are to be resalved for
fit of the common pecple, either the
elections should be held as early as
possibie in Pondicherry or the
sary amendments to relevant legisia-
tions should be got passed by this
House so0 that they are effectively
made applicable to Pondicherry in
the absence or an elected Assembly.
1 would like to urge upon the hon
Minister to give serious thought to
this urgent necessity for solving the

problems of the people of Pondi
cherry.

Coming now to the question of irri-
gation facilities, Pondicherry is depen-
dent upon Cauvery waters:; Karaikkal
18 part of Pondicherry: 27000 acres of
land under cultivation are depen-
dent upon Cauvery ‘waters: But,
as this House is aware, there is the
Cauvery Water dispute between Tamil
Nadu and Karnataka, When negotia-
tions are taking place for resolving this
dispute between Tamil Nadu and
Karnataka, I regret to point out that
no representatives of Pondicherry are
associated with such negotiations.
While the representatives of Kerala,
where only 5000 acres of cultivated
land are dependent upon Cauvery
waters, are associated with the negotia-
tiong being conducted about the shar.
ing of Cauvery waters, it is highly
regrettable that no representation has
been given to Pondicherry in these
negotiations. Similarly, there s mo
representation for Pondicherry in the
Cauvery Valley Authority also. The
agricultural problems have become
acute in Pondicherry because agricul-
ture in Pondicherry is dependent upon
under.ground water resources. I have
to painfully point out that the moneys
allocated for minor {rrigation are
getting reduced year by year in Pondi-
cherry, Added to this is the problem
of acute ghortage of power in Pondi.
chérry. The people of Pondicherry
hive been -demanding (for many years
noww the establishment: of a Thermal
Power Station’ there. In' March Fest
when the .Renlicherry BHidget ws

(Pondicherry), 1
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being discussed in this House, the same
hon. Minister assured thiz House that
the thermal power project in Pondi.
cherry would be taken up in the cur-
rent financial year. 1 have fo say that
no preliminary steps even have been
taken in the matter of establishing a
Thermal Power Plant in Pondicherry.
I request the hon, Minister to ensure
the establishment of the Thermal
Power Plant in Pondicherry before the
close of this financial year itself.

Sir, the administration of the Lt
Governor in Pondicherry has convert.
ed the single-point sales tax into
multiple-point sales tax. This has in-
evitably led to a steep rise in the prices
of essential commodities and the people
of Pondicherry have been undergoing
untold hardships on this score, The
hon. Minister should 1look into this
question also because Pondicherry is
firstly a Union Territory and secondly
there 18 President’s rule there. The
people of Pondicherry cannot ventilate
their grievances through their electsd
representatives. It becomes the res-
ponsibility of the Central Government
to look in to the problems of the ped-
ple of Pondicherry.

In March last when Pondicherry
Budget was discussed 1n this House,
the hon. Minister assured that the
questinn of pension to Freedom Fighters
in Pondicherry will be settled quickly.
He stated that 400 applications had
been received, out of which decisions
had been taken on 140 applications.
He assured this House that the remain.
ing applications for pension would be
settled expeditiously. But, actually no
progress has been made in this diree-
tion. One of the arguments advanced
for the inordinate delay ig that there
are some criminal cases instituted by
the erstwhile French Government
against these freedom fighters. Sir, this
argument is untenable because these
freedom fighters had fought relentlessly
against the French Imperialisty and
sacrificed their everything for the
purpose of integrating Pondicherry
with''the Indlan Union. The prébiem
of' (hesé freddomi Nghtéry should  be
settied exieditfouty’ ’
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In conclusion, I would like to
-emphasize the need for getting the re.
(giired amendments to the principal
Acts passed by thig House so that the
economic programme announced by
the Prime Minister can be effectively
implemented in Pondicherry. There is
the guestion of abolishing bonded
Jabour; there is the question of imple-
menting land ceiling Act in Pondi-
cherry. There is the gquestion of
transforming the rural areas into fer-
tile fields of development. The Gov.
ernment of India should bestow their
personal attention in the development
of Pandicherry.

With these words, I conclude.

DR. HENRY AUSTIN (Ernakulam):
Mr. Chairman, I thought of this brief
intervention in this discussion because
territory-wise the territory of Pondi-
cherry is not a homogenous unit; a
part of Pondicherry is included in the
geographical area of Kerala, Be-
cause of this peculiar geographical
situation that enclave which is in the
geographical area of Kerala has been,
by and large, neglected. Since most
of my pelitical activities for organis-
ational purposes are concentrated on
the areas adjoining this area, namely,
Mahe I know the problems there. For
instance, some of the most heroic
battles or struggles waged during the
freedom struggle were in Mahe, which
was then a French enclave. Long
before Pondicherry and other places
were free, the French foothold on the
Malabar coast was wrested from
foreign domination. Mahe was libe-
rated from Frarce and declared in-
dependent; then it was ceded to
Pondicherry. I just want to highlight
one or two problems concerning the

as a whole and Mahe in

particular.

Speaking generally, I would say
that any serious student or observer

of the developmental process in this
country would know that the smaller
the State the better it is for the pur-
pose of economic development. That
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has been the cnse of Haryana or
Himachal Pradesh or Punjab or the
eastern States. I dm mentioning
Haryana because it was largely a
backward portion of the erstwhile
prosperous Punjab State. After bifur.
cation, Haryana has almost come up
to the level of Punjab and it is model
of devélopment today. So, the fact
that Pondicherry is a small territory
should not deprive it of an oppor=
tunity to develop at a faster rate.

I think Pondicherry is increasingly
becoming associated with the inter-
national effort to evolve a composite
culture. Though not in Pondicherry
itselt, in its vicirity is the rising city
of Auroville on which world attention
is being focussed. People, who start
believe in common brotherhood irres-
pective of caste, creed, religion or
country live there in harmony and
people are looking forward to the
success of the experiment being made
there with the blessings of UNESCO,
Now that the Central Government is
incharge of the administration of
Pondicharry, it should also have an
interest in the future of Auroville.
This opportumity should be utilized to
give whatever financial or other aid
that is necessary to make Pondicherry
itself a model State. The city of
Auroville and the activitities of the
Aurovindo Ashram give a new di-
mension to Pondicherry. These as-
pects gpart, improvement of the lot
of the people of Pondicherry, 90 per
cent being poor, should receive the
main focus for purpose of develop-
ment of Pondicherry.

I would say that the Cemral Gov-
ernment should immediately launch
relevant projects, connected with 20-
point programme announced by the
Prime Minister, in Pondicherry. Let
us make it show-cage territory. Let
us make it a small model State where
there is all-round economic develop-
ment; where a composite culture
thrives. That would be an ideal
thing. You can project it es a show-

piece.
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Qoming back to Mahe, there is a
textile mill in Mahe which is clamour«
ing for expansion. I would request
the hon. Minister to look mto the
problem. After all, Mahe is a small
enclave, the total population of which
is below 10,000. If that mill is ex-
panded, at least some of the many
unemployed can get employment. I
am glad the Minister is assuring me
that it would be looked into. I thank
hon. Shri B. P. Maurya for this as-
surance.

Even for the purpose of represen-
tation of their grievance they will
have to travel about 600 miles to
reach Pondicherry. How many of the
people of this enclave of Mahe can
afford to tragel 600 miles from Mahe
to Pondicherry to represent their
grievances.

There is a good fisheries harbour
with a lot of mechanised boats in
Mahe. If that harbour is developed,
a lot of improvement can take place
in that area. Since the bulk of the
population of Mahe are  miserably
poor, the development of the Mahe
Textile Mill and the fisheries harbour
will go a long way in solving the
acute unemployment problem

There 15 also the problem of sea
erosion. Sometime back I had occas-
ion to go that way and see the pro-
blem for myself. Every year during
the monsoon season there is terrible
encroachment by the sea. After all,
this is a small enclave.

SHRI K. MANOHARAN (Madras
North): Suggest its inclusion in
Kerala,

DR. HENRY AUSTIN: Although
we are land-hungry people, we do not
want to rob a small State of its terri-
fory. We will see it later. The cur-
rent problem is that the sea is eating
away land from the already small
Mahe region. So, I would request the
hon. Minister to see that anti-sea eros-
fon work is launched because, after
all, the sea coast area of Mahe would
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hardly be about a mile or so. That
land should be protected because now
valuable land iz being croded by the
S84 every year.

In Pondicherry we have to ensure
that the French culture js preserved
and protected. Late revered Pandit
Jawahar]al Nehru wanted to maintain
the identify of Pondicherry largely to
preserve the French culture, which is
quite different from French imperia-
lism; French culture, ag js well
known, has a special place in the
mosaic of world culture. Indo-French
cultural interaction will certainly
evince world interest.

Then I come to the question of free-
dom fighters. A number of people of
Mahe have suffered long period of
incarceration during the freedom
struggle and yet many of them have
not been paid political pension. They
had to fight against French imperia-~
lism and sacrifice much and now they
have no means of livelihood. Most of
them are very old They deserve the
nation’s gratitude and recognition,

These are some of the points that
I would like to highlight and I would
request the hon. Minister to look into
them.

SHRI ARAVINDA BALA PAJANOR
(Pondicherry): Mr. Chairman, I do
not know what {o speak on this
occasion. I am sure that this Appro-
priation Bill will be passed in some
twenty minutes. Last time when I
tried to speak something on Pondicher-
Ty, many members who were then pre-
sent raised number of technical points
and about four or five hours were
spent on that. Today I do not see
anyone of them to discusg those points,

In this Bill, people of Pondicherry
and their welfare is directly concern-
ed. I am thankful to the CPI mem-
ber and Dr. Henry Austin, who spoke
about the needs of Pondicherry.

The day [ entered this Parliament I
had to speak on this subject. Do you
know the reason? Because, the legis-
lature in Pondicherry was dissolved.



When the cmerzenc;r- wag proclaim-
ed and the 20-point programme was

and certain other communications. 1
am _sorry to tell you that in Pondi-
eherry a different version is given to
the people by the present administra-
tion there. We are not permitted to
agssemble in flve or six people and
speak about it. I do not understand
what ig the meaning of the emergency
if the emergency is to curb even ex-
plaining the 20-point programme to the
people. 1 do wonder what the admi-
nistration there is going to do in
transforming the society in the new
spirit announced by our beloved
Prime Minister.

Sir, last week, people who possessed
in excess of 10 bags of paddy were
arrested. Hundreds of small land-
owners were arrested. I tell you that
they got a wrong notion that this
emergency is to harass and suppress
the common man. If that is the case,
I am afraid, the noble ideas of our
Prime Minister, the common cause for
- which we all stand, will not reach the

common man. So, at least, this must

be done and, 1 hope, the Home Minis-
try will take it up seriously and act.

I may tell you that if you comtinue
fhis, the image of the Prime Minister
_in my territory wil] go down,

" Now, when the Prime Ministér visit-
¢d’ Pondicberry list time 1 made o
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better. It would have given a diffe-
rent picture of the situation to the
people of Pondicherry. She said,
“during my next visit, I will do it.”
I am afraid, she may be very busy
now with other matters in other parts
of the country, I hope, a day will
come when she will come to Pondi-
cherry and understand the feelings and
the spirit of the people of that place.

I am thankful {0 my hon. friend,
Dr, Henry Austin, who spoke about
the French culture. The culture is
deteriorating. I am not one who asks
for the French culture, But we are
the people who adopt good things from
others. Our windows are always open
to adopt good things from others and
adopt them ag our own. From the
French people, what we learnt in those
days was the generosity and adapta-
bility. Now, the bourgeocis mentality
is getting into the administration. 1
am not going to blame anybody for
this. But the British system some-
how or other had that mentality.
When the Prime Minister explained it
immediately after Emergency that we
must get out of this and go to the
people in direct action, I thought that
would be extended to Pondicherry also
which enjoyed it under the French
rule. But I am sorry to say that now
the powers of the officers, and others,
by this Emetrgericy, have increas¢& 1%
wish  now under Emergéncy; it they
13} to understand the people angd work
for the people, we will miserably fail
in our task, ' L

letters. Thege 'is' only one Member of
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dtPtmdielmrrya‘ Di;, Henry Austin re-

as a State. It
znotcmasuh. It is under the
L ,of the Central Govern.
4s sn oppotunity for you
to amly your mind and apirit on
action also. If you want to develop
the country, you have to develop it
from every corner. You can start
from Pondicherry. The territory of
Pondicherry does not fall in one State.
Some parts of it lle in Kerala, some
in Andhra Pradesh and some in Tamil
Nadu. Therefore there is a chance to
develop the national spirit from this
small State,

Last time, when I made a number
of points, the Finance Minister con-
gratulated me for explaining these
things. I am thankful to him. I
know he has got only limited resources.
But if you see the list of items here.
you see it 18 3 prototype of the same
things for the third time being repeat-
ed in Parliament. Most of the ex-
penditure, out of Rs. 13 crores over a
period of one year is spent on over-
heads, Pondicherry 1s declared as a
backward area. But the backward
area is getting only the gverhead ex-
penses. You are paying the officials;
you are paying the clerks;, you are
paying the tehsildars and so on and 80
forth. But if you take the proportion
of development, the real development
1« not going to the people of Pondi-
cherry. The people are living in the
same style. Dr, Henry Austin referred
to the poor people of Mahi. There are
poor people in Karaikal, there are
poor people in Pondicherry; there are
poor people in Yanam. This is the
condition of the people there. In
comparison to other States the Cent-
ral allocation for Pondicherry is very
much lower. If there iz an allocation
under a particular head, there must
be development proportionate to that
allocation. But in Pondicherry all

Now, the Governop i;'in Pondicherry
and he i3 having & cettuin numbér of

Secmuﬂuwi&htm. Az the Doctor

explained it is 000 mileg to Mahe,
ioamuestn!nam

Karaikel and Pondi
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there, money ig being wasted on Legis-
latures and Ministers and s0 on. We
have had these discussiong a number
of times. But now the Governor has
to do the same followed by the Secre-
taries to Mahe, Enam and Karaikal
three or four times in a month. So
money ig being wasteg like before. I
can tell you that people can never
approach them. They go and give out
publications that ‘we are with the
people, we are part of the people’
and so on. But, rightly or wrongly,
we were ruled by foreign people and
ours is a foreign system; we still func
tion under that gystem. At least for
twenty or thirty more years people
will not approach thege officers and
unless the officers approach the peo-
ple the problems will not be solved.
Thig is the reason why we are having
an elected democracy snd we are
having lLegislatures, Councils and 50
on. But nothing is done in Pondicher-
ry and people still think that some-
body is ruling. They say that once
upon a time the Frenchman ruled and
now somebody else from .omewhere
is ruling. I am sorry to say that that
though we are governed by our own
people, they don't realise that it is we
who are governing; they (fee! that
foreigners are still ruling thic country.
On thig shore, I can show some letters
i’ you want. They think we are still
Maharajas or that we are still foreig-
ners—whv?

Shri Kathamuthu referred {o those
who worked for independence—the
freedom fighters—that they are not
given due respect. This is a problem I
had raised on the very first occasion
ag also on the gecond and third occa-
sions and I am again raising it; but
you dou’t seem to have any interest.
All of you are interested in the Ash-
ram. I dop't know how mary people
visited the Pondicherry Ashram-—afid
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5 -dowite them to come sud visit the
Ashran--hut spart from ‘the *Ashram
lot -3 talk about Pordichermy. You
must understand the people who are
outside ihe Ashram also. As I told
the Frime Minister, of course, the
Ashram is an interesting place in

Pondickerry, but the people of Pondi-
cherry are much more importent than

the Ashram. I am not against the
Ashram, but the Ashram is not every-
thing ang Pondicherry #s not surround-
ed by the Ashram glone, If I
should say that Aravind Bala 1s every-
thing I would be a fool. I would not
say that because I only represent the
people of Pondicherry, you should
consider the people of Pondicherry
more tnan the institut on. We must
give due provortion to the interests
of Pondicherry people.

Then, the Member referred to the
Cauvery Valley Authority, 1 think
the Member should be agware that the
Authority is not functioning now. So
far as water distribution is concerned,
we have to go with a begging bowl to
Tamilnadu; go far as the University
is concerned, we have to gn to Tamil-
nadu. So far asg administration 18
concerned, we have to come to Delhi,
=0 ¥ gur dependence,

1 shall mention a specific instance
now. When the transfer took place
in 1054 it was assured by our late be-
loved Prime Minister, Panditji, that
Pondicherry people will be given seats
in proper proportion in the admuinis-
tration. Subsequently they evolveq a
snlution an” they said that sut of ©5
16 seats will be provided for the peo-
rle of Pordicherry. I woull lLike tc
Minister to enquire intp the matter.

make use of the rules to find
certain loop-holes. People from out-
side were allowed to get admission
but people from Pondicherry could
not get the allotted seats. Even last
year they were not able to get that
number. Out of the 18, they provided
three seats for French graduates.
That ig the main grievance of the
people of Pondicherry. They don't
have a University and no Engineering
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College is theret ‘Whed ‘I told the
mm Minjster, he said he will look
into it. I don't ktiow whether'he hag
lookey into it or not. Even this mr:
admissions are practically over and I
don't find tral the proportion that was
assured in letter is given gpirit in exe-
cution. '

If 1 go on speaking like this, some
of them with say “Pajanor, you speak
well; you have expressed the feelings
of your people”. I can tell you honest-
ly in this House that though I am
happy that we are ahle to express
ourselves freely without any distur-
bance, 1 am not a person to be elated
or pleased by this kind of expressions
and complements. I am happy about
such comments and congratulations,
but that is not the end of the job. I
must say this at this stage after the
26th of June, 1975 we nave taken it
into our heada that we will work for
the people. If you are really sincere,
you start with the small institution,
with small things, and then only our
sincerity will be appreciated by our
people otherwise, posterity will
curse us and that will go deep down
in history. I hope that thig will ke
the last time when this kind of pleas-
ing words will be expressed in this
House. Next time, when an cplortu-
nity comes to me, I must get up and
tell you, ‘I am thankful 1o the Cent-
ral Government; I am thankful to them
for the 21-point¢ economic programme
of which we have accomplished 20 or
10 or 5 and Pondicherry is benefited’.
When I said that within 20 mrules
we could finish this Bill though one
hour was alloited to it; because it
looks a blank paper to me. Let it not
be a blank paper next time alsn. |
want all the members to take some
interest, study the problems and dis-
cuss Pondicherry with glatistics from
Government side. I will be a person
interested in discussing Nagalard with
statistics.

This morning I tolg the Minister
of State in the Ministry of Home
Affairs, ‘I do not find ary Bill for the
extension of the President's rule in
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Pondicherry whereas I find a gimilar
Bill's0 far as Nagaland is concerned,
and I am given to tinderstand that it
is a thistake. The President's iuile in
Pondicherry expires on the 28th Sex
tember whereas in the case of Nagh-
land it expires on the 26th Septem-
ber, But they have hot introduced
any Bill. I thought thai they might
have elections there gome time in
August or September. But that may
not be possible. I may be wrong if
I ask for election there now. It is
upto you to consider aru do what is
best for the country and for Pondi-
cherry. But, before thut I only make
this request to you. There are #»0
many Ministers here. The Mirister of
State in the Ministry oy Home Affairs
is in direct charge of Union Territo-
ries. After all. there are only nine
Union Territories. He can puy a visit
once in two or three months to under-
stand our difficulties. Do not leave
the entire administratiun in the hands
of certain individuals, That ig not
safe. I am not s.ying arvthing
against the person who is at present
governing there. Today during the
discussion on the Constitution (Amend-
ment) Bill, you spoke aboui Adminis-
trator and hig satisfaction. But his
satisfaction is misinlerpreteq in other
ways. MISA may bLe misused in many
ways. Ultimately the common people
are harassed, the villagers esre hars-

. sed the small shop-owners ere horas-

ed, Now they are trying to take away
the right to approach the courts for
the encroachments during Emergency.
The other day in Pondicheiry snme
police officials were telling four or five
persong who were scanding, ‘T can
make use of MISA and gend you to
prison’. That might have beeu a joke,
but that is not tg bc expressed as a
joke, The Prime Ministerf has said
that the whisper canipaign is the
worst campaign that will demolish
democracy in this country. The
bureaucracy, the people in power, are
thinking that they  can misuse the
powers that are given under Eme:-
gency. We sghould strike at the pro-
per moment: otherwise, ithe danger
will' eat away this country and we
will be sorry for it.

1976-76

THE !IIHIBTER OF STATE IN
THE MINISTRY OF TFINANCE..
(SHRI PRANAB KUMAR MUKHER~-
JEE): Mr. Chairman, 8ir, I am
thankful to the hon. members for
making brief but very valid observa-
tions so far as the Budget of Pondi-
cherry is concerned, Frankly speak-
ing, when I come forward with this
Budget, I come before the House
with some limitation. The limitation
is that, practically, it is a repetition
of the arguments which I Lad to put
forward when 1 presented the Budget
and Vote of Account last March.
Therefore, when the hon. Member
from Pondicherry expressed his dis-
pleasure regarding repetition of the
same items and almost the same type
of expenditures, I appreciate his feel-
ings. But, at the same time, I can-
not but express my helplessness, At
the same time it is also a fact that,
compared to 1974-75, it has been pos-
sible for us to make some additional
allocations so far as the Annual Plan
of Pondicherry is concerned, so far
as certain developmental projects,
which are Centrally-sponsored, are
concerned. It has been possible—and
I would like to place on record our
appreciation for the State adminis-
tration—to mobilise additional resour-
ces within the very limited scope.

The Governor has been criticised.
Some of the officers there have bhecn
criticised. I do not fee] that each and
every action tsken by the officers
there under the overall administrative
control of the Governor is all right.
But, at the same time, it has to be
kept in mind that, so far as develop-
mental aspect is concerned, so far as
restoration of normalecy from the
unprecedented drought is concerned,
Administration can deserve some cre-

dit for the period which is under re-
view.

In so far as the reduction of prices
in that particular territory is con-
cerned, perhaps it is less than the all-
India index. A lapge number of fair
price ghops have been started there
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and informal type of rationing  has
also been intraduced.

It is to be kept in mind that in the
Union Territory there'is not much to
be done so far as the internal resour-
ces are concerned. Almost for every
developmental project which is of
some magnitude, it has to depend
upon the Central assistance. On the
other hand, hon. Members are well
aware so far as the resource position
is concerned, we are equally in a very
tight position, Therefore, within these
constraints we have to work and
there may be certain omissions and
commissions either on the part of the
Central Administration or the local
Administration, but it should be our
endeavour to see. that we can do

away with these types of omissions
and commissions.

Two Central projects have been
specifically mentioned by the  hon.
Members and they have said .that no
progress has been done. No progress
has been done in the sense that the
projects have not yet come up and
have not yet stsrted functioning. But
so far as the official progress is con-
cerned, I mean, the progress on paper
I can tell that certain progress -has
already taken place. The project re-
ports have been finalised, Now it is
awaiting clearance from the Govern-
ment of India. On the last occasion
also, I mentioned that a project like
thermal power or project like port,
which requires substantial investment
cannot be done merely by the States
own resources. It is to be financed by
the Government of India and that too
is being lookeqd into.

Regarding the freedom fighters'
pensions and problems of the stu-
dent&:; of getting accommodation in the
medical  colleges, training ete, and
certain other things which have Leen
mentioned and which relate to other
departments, ‘I can only submit, as is
the usual practice while discussing
th.u supplementary grants ang Appro-
Priation Bill, that T would Pass on the
same to the ‘concerned Ministries.
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[SuRr G. VISWANATHAN in the Chair]

I take the opportunity of congratu-
lating you, Sir, for occupying the
chair.

Sir, it would ke our endeavour to
see that the points which have been
mentioned here are looked into a
due consideration is given to them.

1 agree with the friend from Pondi-
cherry that scmetimes when we
speak of Pondicherry, the illustrious
institution of Fondicherry  oversha-
dows our mind and we forget that
apart from that institution, the p=o-
ple of Pondicherry have their own
problems and those problems have
to be sorted out in tha. context and
in that perspective After all, the ins-
titution is not identical with the pec-
ple and with the territory of Poxu-
dicherry. Pecple have their
problems and those have to be sorted
out. Definitely, Ashram has created
an impact and it has made Pondicher-
ry popular throughout the world on
various angles.

16.00 hrs,

But, at the same time, mere deve-

lopment of the Ashram would not sort ;
out the problems of the people of

Pondicherry, It has been mentioned

why we should not make Pondicherry |

an experimental step for implement-
ing the Prime Minister’'s 2l-point
programme. My esteemed rcolleague,
Dr. Austin has suggested why we
should not make it some sort of a
model. It would have been an ideal
objective. But, at the same time, we
shall have to keep in mind that so

own

I

far as the econemic programmes are

concerned, perhaps we cannot take

that type of approach. Each ang every

part of the ccuntry which is back-
ward is to be developed. To have
some sort of a show-piece may give
seme psychological satisfaction, . but,
to cenfront the problems, socio-eco-
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nmicahyiathemllm of the
term, it would not have that much

wf¥ect. .

Another very interesting point has
bm highlighted. Of course, it re-
Quires a detailed discussion—whether
for the development, particularly, for
the economic  development of the
State, the size cf the State should be
taken as a relevant factor and very
correctly my friend over there quoted
some of the instances which can cor-
roborate this argument. But, at the
same time, there are other imstances
also. Sometimes, we find that frag-
mentation of the areas does mot lead
to economic development unless the
other contributory factors remain
there and we can exploit those eom-
tributory factors to the fullest ex-
tent.

Certain other steps have also beea
mentioned whick do not strictlv con-
cern me I would draw the allention
of my colleagues in other Ministries
and see that the problems are sorted
out,

Before I conclude I can assure my
hon. friend—also I have told him in-
formally that I do not know all this—
that I would take the earliest oppor-
tunity to be in Pondicherry amd I
would like to be acquainted with the
problems over there.

MR, CHAIRMAN: Now, the ques-
tion is:

“That the respective sums not ex-
ceeding the amounis on Reévenue AC-
count and Capital Account shown
in the fourth column of the Order
Paper, be grented to the President,
out of the Consolidated Fund of
the Union Territory of Pondicherry
to complete the sumsg necessary to
defray the charges which will come
in course of payment during the
year mdins the 3lst day of March,

(No, 2) Bill, 1975-76

1976 in respect of the hesds of
demands entered in thg second co-
lumn thereof—

Demands Nos. 1 to 32 and 34"
The motion was adaopted.

SHRI S. M. BANERJEE (Kanpur):
I want that the money should not be
paid in cash because it wil] add to
the inflation.

16.63 hrs.

PONDICHERRY APPROPRIATION
(NO. 2) BILL®, 1975-76

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI PRANAB KUMAR MUKHER-
JEE): I beg to move for leave to
introduce a Bill to authorise payment
and appropriation of certain sums
from and out of the Consolidated
Fund of the Union territory of Pom-

dicherry for the services of the fin-
ancial year 1975-76,

MR. CHAIRMAN: The question is:

“That leave be granted to intro-
duce a Bill to authorise payment
and appropriation of certain sums
from and out of the Consolidated
Fund of the Union territory of Pon-
dicherry for the services of the fia-
ancial year 1975-76.”

The motion was adopted.

SHRI PRANAR KUMAR MUKHER-
JEE: I introduced the Bill.

I beg to movet :

“That the Bill to authorise pay-
ment and appropriation of certain
sums from and out of the Consoli-
dated Fund of the Union territory
of Pondicherry for the services of
the financial year 1975-76, be taken
into consideration.”
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w-rl‘ntrodueodfmoved with  therecommendation of the President.



